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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

AT PRINCIPAL BENCH, DELHI 

 

In O.A. No.  16 of 2025  

 

In the matter of:  

Public Action Committee & ors.    ….   Applicants 

vs.  

State of Punjab & ors.      ..     Respondents 

  

Submission of translated copy of two documents and present status of 

impugned location depicting deliberate act of Respondent No. 2, 3 & 4 by 

going against the Environmental laws and SWM rules 2016, thus resulting 

in continuous environmental damage.  

 
The Applicants humbly submits as under:  
 
1. That vide rejoinder dated 01-08-2025, the Applicants had relied upon 

documents from reply of Respondents which were in vernacular (Punjabi 

Language) and vide orders dated 08-08-2025, this Hon’ble Tribunal 

pleased to direct the Applicant as under:  

 

Para 1. During the course of hearing, the Applicant has tried to rely 

upon certain documents in vernacular, therefore, he is permitted to 

place on record the legible translated copies of the documents he 

wants to rely upon in the matter. 
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2. That the Petitioner respectfully submits this Petition along with translated 

copies of two relevant documents, placing on record the present status of 

the impugned location, which clearly demonstrates the deliberate and willful 

acts of Respondent No. 2, 3 and 4 in contravention of the Environmental 

Protection Act, 1986 and the Solid Waste Management Rules, 2016. The 

continuous illegal activities being carried out by the said Respondents are 

causing persistent damage to air, water and soil, thereby depriving the 

public at large of their fundamental right to live in a clean and healthy 

environment guaranteed under Article 21 of the Constitution of India. It is 

further submitted that the Respondents, despite repeated directions and 

knowledge of the law, have knowingly violated mandatory environmental 

norms, and thus their actions warrant urgent intervention and remedial 

directions from this Hon’ble Tribunal in the interest of justice, environment 

and public health.  

 

3. That keeping in view the directions of this Hon’ble Tribunal, the Applicants 

are submitting the notary-attested translated copies of the Running Pages 

No. 75 and 112 (being the same document received as part of replies 

submitted by Respondent No. 2 and Respondent No. 3 respectively), 

marked as Annexure P-11 for kind consideration of this Hon’ble Tribunal. It 

is respectfully submitted that the said documents clearly demonstrate that 

the impugned land in question, i.e., Khasra No. 141/1, as well as the 

adjoining land in Khasra No. 141 Min, owned by the Municipal 

Corporation, Sirhind, is Gairmumkin Choe, thereby establishing the factual 

position and the basis for the submissions made herein. 
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4. That besides the documents referred to above, the demarcation report of 

the Kanoongo (Revenue Officer), produced by the Respondent at Running 

Page No. 172 (submitted by Respondent No. 4), pertains to Khasra No. 

141 Min, whereas the impugned site under consideration is situated at 

Khasra No. 141/1. It is respectfully submitted that the nature of the land 

owned by the Municipal Corporation, Ludhiana (MCL), at Khasra No. 141 

is also Gairmumkin Choe, being part of the impugned natural water body. 

The notary-attested translated copy of Running Page No. 172 is produced 

herewith and marked as Annexure P-12 for kind consideration of this 

Hon’ble Tribunal. 

 
5. That it is respectfully submitted that despite full knowledge of all relevant 

facts, the present status of the impugned site remains unchanged, resulting 

in significant environmental damage, including contamination of the water 

body and the groundwater table. Four photographs, clicked on 25-10-2025, 

depicting the actual and factual condition of the site, specifically showing 

garbage dumped on the land of Choe, are produced herewith and marked 

as Annexure P-13 for kind consideration of this Hon’ble Tribunal. 

 
Keeping in view of the above produced facts and earlier submissions, the 

Applicants humbly pray this Hon’ble Tribunal to pass the orders in the 

interest of justice, environment and public health.  

 
 
 

Dated: 22-10-2025                     Er. Kapil Dev 
Place: Ludhiana                 (Applicant No. 2) 

Council, Sirhind  (R- 3 )
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ANNEXURE P-13 

PRESENT STATUS OF IMPUGNED ILLEGAL DUMP SITE ON LAND OF NATURAL WATER BODY 
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